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 … (�यवधान)  

11.01 hrs 

At this stage, Sh. B.B. Patil, Shrimati Kavitha Malothu and some 
other hon. Members came and stood on the floor near the Table. 

 

… (�यवधान)  

माननीय अ�य� : �� काल 

… (�यवधान)  

11.02 hrs 

SUBMISSION BY MEMBERS 
Re: Alleged killings of civilians in Nagaland 

 

�ी अधीर रजंन चौधरी (बहरामपुर):  सर, नागाल�ड  म � कल जो  घटना  घटी  ह ै… (�यवधान)  

 सर, माइक  ऑन  नह�  ह ै । … (�यवधान)  नागाल�ड  म � कल जो  घटना  घटी  ह ै, वह  बड़ा  ही  

द ुखदायी  और  शम �सार करने वाला म �ुा ह ै ।  नागल�ड  म � 16 से 17 ब ेगनुाह  लो ग� क� मौ त  ह� ई  ह ै । … 

(�यवधान)  इस  घटना  पर  सदन  म � चचा �  करने के िलए  मौका  िदया  जाए  । … (�यवधान)  नागाल�ड  

म � ये लोग  शा ंि त  करार िकए  थ े ।  इस  शा ंित  करार का नतीजा  �या िनकला ? … (�यवधान)  हम  सब  

इस े द ेख  रह े ह � ।  इसक े  चलत े आज  सदन  म � सबस े बड़ा  म �ुा नागाल�ड  म �ुा ह ै, यह  म �ुा आज  सदन  

म � आना  चािह ए  । … (�यवधान)  

माननीय अ�य�: आप  �� काल चलन े द � ।  

 … (�यवधान)  

माननीय अ�य�: माननीय  म �ंी  जी  ।  

… (�यवधान)  
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SHRI MANISH TEWARI: In January, 2020, when the Standing Committee of 

Finance visited the National Stock Exchange and the other trading platforms, 

we were informed that these trading platforms are regularly subject to 

cyberattacks which are warded off. Since thousands of crores of transactions 

take place every day on these electronic platforms and in October, 2020, we 

saw as to how the power grid in Mumbai was targeted by a cyberattack, would 

the hon. Minister like to inform the House whether these trading platforms have 

been classified as critical infrastructure from the point of view of cyber domain? 

What steps has the Government initiated in order to harden the defences of 

these trading platforms?  

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member has raised a very 

important issue which relates to the cyber security of most of our critical 

infrastructure which takes care of banking and other payment related matters. I 

am glad to know, I also heard it earlier, that the Standing Committee and the 

hon. Member have gone and visited these places. I have also subsequently 

gone there, even after the lockdown was lifted, to ensure that the mechanisms 

for safeguarding the digital network of the stock markets are there, and the 

digital network of the related activities are all protected so that hacking or any 

kind of interruptions do not take place. I can assure the hon. Member that 

many steps have been taken by all the institutions concerned. There are very 

many checks and balances and plan Bs which are in place, as a result of 

which I feel there are measures that are being taken timely. They are also 
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 (Q. 107) 

 

SHRI BHARTRUHARI MAHTAB : Sir, I think, for the first time, the hon. 

Minister of Finance is going to answer about the infrastructure investment on 

health sector. It relates to the recommendations of the 15th Finance 

Commission.  

 My question here is this. The number of hospital beds in the country is 

considered as one of the most important indicators of quality health services in 

an area. In 2019, India had one bed per thousand. This is significantly low in 

comparison to 2017 global average of 2.9 beds. The National Health Policy of 

2017 plans to increase this to two beds per one thousand people. This could 

be achieved by creating 3000 to 5,000 hospitals with 200 beds each by 2025.  

 I would like to know what specific steps are being taken to create more 

number of hospitals and increase the number of beds in existing hospitals 

during these five years as per the recommendations of the 15th Finance 

Commission.  

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member has raised a very 

important question, particularly in the context of India facing the pandemic. It is 

actually worth mentioning here that the 15th Finance Commission, after due 

consultation with the States, had identified gaps, particularly for the rural 

medical infrastructure. As a result, in the report of the 15th Finance 

Commission we find that they have allotted Rs. 70,051 crore over five years to 

be used for improving healthcare delivery systems, which obviously will also 
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include bed facilities in hospitals. This, the Finance Commission has 

recommended both for rural and urban areas. I am glad to say that out of this 

Rs. 70,051 crore for the five years, the first-year allocation which had to be 

done, Rs. 13,000 crore, slightly over Rs. 13,000 crore, even by the 

recommendation of the 15th Finance Commission could have been given in two 

instalments, but we have, for the benefit of the rural local bodies, given it 

upfront as one total instalment and cleared that due for this year. As a result, I 

am able to say that in many of the rural areas the primary health centres and 

also the wellness centres have all now identified their requirement and it is the 

institutional mechanism for reaching ground based, data driven allocation is 

enabled because at the national level we have a committee which is headed 

by the Minister of Health and Family Welfare. At the State level also, we have 

requested the States to form such Committees. It is on the recommendation of 

the States this kind of money given to the rural local bodies will be spent 

towards improving health infrastructure.  

SHRI BHARTRUHARI MAHTAB : Sir, as per the recommendations of the 15th 

Finance Commission, grants amounting to Rs. 4,27,911 crore to local 

governments, both rural and urban bodies, is to strengthen healthcare systems 

and plug critical gaps at the primary healthcare level. The Commission has 

also identified inventions that will directly lead to strengthening the primary 

health infrastructure and facilities. Yet, when one sees the grants released for 

the local bodies for 19 States, one fails to understand on what criteria the 

monies have been distributed. For instance, Andhra Pradesh, I have nothing 
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receive it and have the Department of Expenditure look into it and come back 

on it.  
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*WRITTEN ANSWERS TO QUESTIONS 

(Starred Question Nos.108 to 120 
Unstarred Question Nos.1151 to 1380) 

(Page No. 63 to 777)  

 
 
 
 

                                    
* Available in Master copy of the Debate, placed in Library. 
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12.18 hrs 

STATEMENT RE: NARCOTIC DRUGS AND PSYCHOTROPIC 

SUBSTANCES (AMENDMENT) ORDINANCE, 2021*  
 
 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. 

BHAGWAT KARAD): Sir, on behalf of my senior colleague, Shrimati Nirmala 

Sitharaman ji, I beg to lay on the Table an explanatory Statement (Hindi and 

English versions) showing reasons for immediate legislation by promulgation of 

the Narcotic Drugs and Psychotropic Substances (Amendment) Ordinance, 

2021 (No.8 of 2021). 

 

                                    
* Laid on the Table.  
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The villagers agitated and tried to take back the dead body, following which 

there was a scuffle between 21 Para Troopers and the villagers. In between, 

the villagers set fire on the three vehicles belonging to the security forces. 

When their vehicles started burning, they again indiscriminately fired upon 

those villagers and killed another seven of them. About 14 of them were 

seriously injured and 8 of them sustained minor injuries. The Paramilitary 

should have ascertained the presence of the militants. Since it was only one 

vehicle, they should have stopped the vehicle and identified those labourers. 

But they were killed in that manner.  

 Hon. Speaker Sir, the Naga political negotiation is going on for the last 

25 years. People are anxiously waiting for a solution. From 1st December, the 

Hornbill Festival has also started which would continue for 10 days. The 

festival of Christmas is also coming. The people were in a mood to celebrate 

Hornbill festival and also Christmas but unfortunately, this incident has taken 

place. It was not done by the Assam Rifles. It was done by the 21 Para 

Troopers who are stationed in Assam.  

I think, there is the Armed Forces (Special Powers) Act in the State. But 

this Act has not given powers to the Armed Forces to indiscriminately kill the 

public. … (Interruptions) Yesterday, in Mon town, which is the district 

headquarter of Konyak tribes, there was an agitation after seeing the dead 

bodies. They burnt two-three Assam Rifles buildings. They again 

indiscriminately shot upon the public, and one young fellow was killed on the 

spot and a few of them were injured.  
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of Naval and Air Force administrative officers are residing since there is a 

military station. 

 Considering all these things, there is an absolute need to open a 

Kendriya Vidyalaya school in Mettupalayam for which I am trying with the 

Government of India for the past five years. Vast land is available with the 

Government of India where the Government of India Press is running. 

Remaining part can be used for Kendriya Vidyalaya. 

 So, I urge the Government, through the hon. Chairman, a Kendriya 

Vidyalaya school may be opened as early as possible in my constituency. 

 Thank you, Sir. 

SHRI K. MURALEEDHARAN (VADAKARA): Sir, I would like to raise a matter 

regarding the proposed Silver Line project, a semi-high speed railway project 

in Kerala which would tear the State geographically. 

A 557-km line which is to be protected on either side by 4 to 10 m walls 

would bifurcate the State and it would impede the natural flow of water and act 

as a dam in the event of a flood or mud slip. The freight movement is not 

conceived under the project. Seventy per cent of railway income is derived 

from freight. The estimated cost of the project is Rs. 64,000 crore. It is 

financially not viable and lead the State into a debt trap. As per the NITI Aayog, 

the cost of the project will be Rs. 1,20,000 crore. 

The land acquisition scheme is not clear. The Kerala Government has 

conducted no environmental or social impact study. People were in the dark as 

to whether the Silver Line would cut across their properties. The project 
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functioning. They are not allowed to function. This is improper. In order to 

address the issues faced by the Textile industry due to the price rise of yarn, 

NTC Mills should be taken over and run by the Union Government. This can 

ensure the functioning of NTC Mill in an effective manner. Labourers may get 

employment. But the Union Government has not shown interest in running the 

NTC Mill. This is a dangerous stand of the Union Government, and this 

viewpoint should be given up. Only then the small and medium enterprise in 

the textile sector affected by the recent price rise of yarn may see a revival. 

Therefore, the Union Government should give up its corporate friendly policies 

which are resulting only in export of yarn. Thank you. 
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13.00 hrs 

SHRI BELLANA CHANDRA SEKHAR (VIZIANAGARAM): Hon. Chairperson, 

Sir, I thank you very much for giving me this opportunity to express my 

gratitude to the Government, on behalf of our country's farmers', through you, 

for the introduction of the novel Kisan Rail service with 50 per cent subsidy to 

farmers during the pandemic to help the farmers. 

A total subsidy of Rs 50 crore per year was decided to be provided by 

the Ministry of Food Processing Industries. However, as reported by the 

Ministry of Railways, it would require a three-fold subsidy to meet the demand. 

Kisan Rail has carried more than 2.7 lakh tons of consignment across its 60 

operational routes till now. The service has benefitted the farmers across the 

country in increasing their income by cutting the transportation cost by 

Rs.1,000 per tonne, and the travel time by almost 15 hours. However, one of 

the grievances has been the need for proper airflow and ventilation facility in 

trains, without which the produce may have a shorter shelf life. 

I, therefore, urge the Government to increase the subsidy allocated to 

the Kisan Rail service to Rs.150 crore per year and consider introducing 

requisite upgrades to the train for the longevity of the agricultural produce. 

Thank you, Sir. 

SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Sir, I want to raise a grave 

and burning issue being faced by the farmers of Kerala due to the man-animal 

conflict, which is happening every day. Almost every day wild animals are 

regularly encroaching on the human settlements and agricultural farms. The 
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that the issue is that he is engaging the technical staff somewhere else. My 

point is this. Where should the farmers go when something happens to the 

coconut trees or when there is a problem related to pesticides or anything? 

The cultivation of coconut trees is the only source of income for the people 

there. If they are not able to approach any technical person on the island, how 

will the problems be solved? I want to know whether the Lakshadwee p 

Administrator is taking any sort of advice from ICAR, CPCR or Coconut 

Development Board. This is a big issue because 70 per cent of the population 

of Lakshadweep depends on coconut cultivation.  

 I have given a notice of privilege also. I would like to present before you 

a complaint against the district collector of Lakshadweep.  

HON. CHAIRPERSON: That should not be clubbed with this. Please give this 

complaint separately. Please, no. Hon. Speaker will take action on that. 

… (Interruptions) 

HON. CHAIRPERSON: Now, Shri Raghu Rama Krishna Raju. Please speak. 

… (Interruptions) 

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Sir, I would like to 

talk about a Gandhian way of agitation that is going on in my State of Andhra 

Pradesh. In our State, from the High Court to the streets around Lord 

Venkateswara temple, there is a Gandhian way of protest going on. They have 

obtained the permission from the hon. Court. The farmers gave their land of 

about 33,000 acres for the proposal of the then Government. They supported it 
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SHRI C.N. ANNADURAI (TIRUVANNAMALAI): Hon. Chairperson, Sir, around 

ten thousand acres of forest land at Melchengam in Tiruvannamalai district of 

Tamil Nadu, is lying underused for almost ten years. 

 I would request that a Herbal-cum-Eco Park or tribal or forest related 

Central Government institution may be developed on that land for the 

promotion of eco-tourism.  

 I would like to draw the attention of the hon. Minister of Environment, 

Forests and Climate Change, through this august House, to examine this 

demand of the people of my constituency.  

माननीय सभापित : द ेि खए , इस तरह स े ज�दी - ज�दी काम हो जाएगा  ।   

माननीय सद�य , समय क े  अ ंदर अपनी बात कहन े के िलए आपको ध�यवाद  ।   

*SHRI M. SELVARAJ (NAGAPATTINAM): My Nagappatinam parliamentary 

constituency lies along the coast of Bay of Bengal. This constituency is very 

much affected by natural disasters like cyclones. Particularly this constituency 

has been continuously affected by cyclones like Nivar, Niravi, Gaja and other 

natural disasters. Around 10 lakh acres have been inundated due to recent 

heavy rains and crops were damaged. The benefits of Crop Insurance Scheme 

have not been given to the affected farmers of my constituency. Out of the 10 

lakh registered farmers, approximately only 8 lakh farmers received the crop 

insurance claims. Remaining 2 lakh farmers were left with no hope as they did 

not get crop insurance for their damaged crops. The private insurance 

                                    
*English translation of the speech originally delivered  in Tamil. 
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Sunday, the 19th August, 1998.  But it is very unfortunate that Doordarshan 

Kendra, Santiniketan has been closed.  

 Consequently, I would like to draw the kind attention and request the 

hon. Prime Minister to restore Doordarshan Kendra Santiniketan for the 

greater interest of the human kind.  

 Thank you, Sir.   
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Crore as flood relief package to Tamil Nadu, as demanded by the Tamil Nadu 

government at the earliest. Thank you.  
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(xx) Regarding proposal to increase the GST from 5% to 12% on 

handloom textiles 
 

SHRI S. RAMALINGAM (MAYILADUTHURAI): I came to know that there is a 

proposal to increase the GST from 5% to 12% on handloom textiles. During 

the pandemic period there was no employment for the weavers community, 

and they suffered due to poverty. Weavers community are suffering a lot due 

to natural calamity of heavy rain in Tamil Nadu. So, increase of GST may be 

avoided to save the weavers.  
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(xxi) Regarding Andhra Pradesh Disha Bill 

 

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): The Andhra 

Pradesh Legislative Assembly has passed the AP Disha Bill, 2019. The 

aforementioned bill is a landmark legislation aimed at completion of 

investigation within 7 days and trial within 14 days of henious crimes of sexual 

offences against women and children. The bill also provides for the 

establishment of Special courts for speedy justice and stringent punishment in 

such cases.  

The state of Andhra Pradesh has taken proactive action for 

establishment of an enabling framework in terms of 18 ISO certified Disha 

Women Police stations, setting up women help desks across 700 police 

stations, 13 One stop centres to focus on psycho-social well being of victims 

and 12 designated Mahila courts and 9 exclusive POCSO courts. Two lAS and 

IPS officers each are exclusively posted to supervise the implementation. The 

Disha App - emergency response system for women in distress has become 

widely used with 19.83 lakh downloads.  

As the Criminal Law, Criminal Procedure and Administration are 

subjects in the Concurrent List, such substantial interventions by the state 

government are subject to consideration and assent of the President. The 

matter has been referred to the Home Ministry, which forwarded the same to 

the Women and Child Development Ministry for further consultation. 
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As the Women and Child Development Ministry has reverted with their 

recommendations, I would therefore urge the Minister of Home Affairs to 

expedite the matter for creation of a robust and conducive justice delivery 

system in Andhra Pradesh.  
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(xxv) Regarding relief measures for farmers affected by  

natural calamities 
 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Relief measures have been 

taken for farmers affected by natural calamities by way of conversion of ST 

(SAO) loans to medium term loans as per NABARD circular. In case of crop 

damage between 33% and 50%, the crop loan shall be converted to Medium 

Term (Conversion) loans repayable within a period of two years with a 

moratorium of one year. Similarly, where the crop damage is 50% and above, 

the conversion facility of the crop loan can be allowed for a maximum period of 

five years with one year moratorium. 

The Union Government provides Interest Incentive at 3% to farmers for 

prompt payment in respect of crop loans, which is not made available in case 

of conversion of such crop loans in the event of occurrence of natural 

calamities. Due to this, the interest rate on the converted loans remains at a 

higher level which affects the interest of the farmers. As crop loans are 

converted into medium term loans, the interest rate is expected to remain at 

the same level instead of higher rate of interest being charged. Similarly, the 

incentive made available for prompt payment for crop loans should also be 

extended to the Medium Term (Conversion) loans to provide relief to the 

affected farming community.  
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استِتھیمینیہپارلیمانیحلقہکیترقیمیناثراندازہورہاہے۔اسلئےسراسکتاہے۔انیتھاکی

کارسےمیرییہمانگہےکہتعمیراتیکامونکےلئےبقایہقستجلدمہیاکرانےکیمہربانی

کرینجسسےیوجناوُنکومکملکرکےسنچالنشروعکراتےہوئےجناپیوگیبنایاجاس

 کےاورعلاقےکیترقیہوسکے۔

  

 شکریہ 
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(xxvii) Regarding review of Bank Locker Safety Rules 

 

SHRI JAYADEV GALLA (GUNTUR): Recently, RBI has released Bank Locker 

Safety Rules indicating that henceforth banks are not responsible for any loss 

of items in lockers. It is surprising that even if any fraud is committed by bank 

employee, banks are absolved from the responsibility. This is creating concern 

in the minds of people since they feel that bank lockers are the safest.  

Earlier, banks absolved themselves from deposits in account and 

deposit insurance has been increased to Rs. 5 lakhs, irrespective of deposit 

amount in account. People are demanding return of the entire amount, not 

insured.  

Customers cannot be at the mercy of bank for protection of their 

valuable or receive pittance proposed under BLSR as they avail locker facility 

so that their assets are taken care of by paying annual fee. BLSR says that 

100 times of locker fee would be given as compensation which is miniscule.  

Hence, I demand RBI to revisit BLSR Rules. 
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DR. RAJDEEP ROY (SILCHAR): नम�कार  महोदय , as I stand here, at the outset, 

I would like to thank Dr. Mansukh Mandaviya Bhai, Minister of the Department 

concerned, for the Bill and my floor leaders for giving me a chance to start this 

debate on behalf of the Treasury Benches.  

 Today being 6th of December, at the outset, I would like to convey my 

salutation to Bhimrao Ambedkar Ji for the Constitution that he has given us 

and that Constitution is binding the whole country together for the last 73 

years.  

 Mr. Chairperson, Sir, the National Institute of Pharmaceutical Education 

and Research (Amendment) Bill, 2021, in short form called, NIPER, was 

presented in the House on 15th March, 2021. 

 This Bill was referred to the Standing Committee. The Committee then 

submitted its report on 4th of August 2021. The Bill has come in the present 

form following the suggestions made by the Parliamentary Standing 

Committee and incorporating those suggestions as we go along. 

 Sir, the Bill aims to makes a few amendments to the National Institute of 

Pharmaceutical Education and Research Act of 1998. This NIPER will impart 

postgraduate, doctorate degrees and conduct high-end research in various 

streams of pharmaceuticals. These institutes over the years have gone up to a 

capacity intake of around 1200 students and more requirement of students is 

being felt following a post COVID-19 situation.  
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A concern herein remains about the terminology of INI, that is, Institute 

of National Importance. It is high time that the Government works towards 

defining this as well. I am glad that this Ministry led by Dr. Mansukh Mandaviya 

has applied its mind on this and come with a new Bill, with a new definition and 

new amendments. It also proposes to establish a Council and a Board of 

Governors for the institute. I will come to that also later.  

Before that I would like to go to the evolution of these institutes on a 

historical basis. The Act was passed in 1998. This enabled the set-up of 

Mohali institute and it was declared as an institute of national importance. In 

2007, the first amendment in the original Bill of 1998 was passed and it 

empowered the Central Government to develop six new institutes, as I said.  

 In view of the pandemic that has broken all across the globe, the 

Government feels that we are more in need of manpower, we are more in need 

of technical persons and we need to take these institutes to each and every 

nook and corner of the country because the pharmaceutical industry has 

grown by leaps and bounds in the past few years. I must mention here that 

between 2007 and 2014 the fund allocated to those seven institutes were only 

Rs.300 crores. As a result of this meagre allocation, the research sector of 

those institutes did not go as desired. Following 2014, up to 2021, what we 

have done is that we have allocated funds for research and development of 

these institutes to the tune of Rs. 1,300 crore. That is a huge, quantum leap 

that has especially taken place after 2017. The pharma sector and the whole 

pharma industry and the academia are upbeat about it and we have seen the 
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and that is the reason why people from the industry have also been 

incorporated in the Board of Governors. 

 We hope that this Report on financial resilience is prepared and 

accepted at the level of HMCF, and these steps are initiated and Government 

will take all possible care to see to it that all of these are accepted and 

implemented in the subsequent days. 

 Mr. Chairman, Sir, what benefit the Bill gives us is important and that is 

where the crux of the matter lies in. The India-specific findings of the CPI 

Annual Report Survey conducted amongst 350 executives forecasts that there 

is a sustained pharma industry growth in the country which is being written 

almost for sure by all experts all across the world. So, we are heading for a 

pharma board, and it is time for us to take a decision appropriately measuring 

what the changing world is thinking about India. We once missed the bus to 

China around 25 years back. This time, we should not miss the bus as far as 

the pharmaceutical industry is concerned. 

 We are hopefully heading in the right direction. We need to pass certain 

laws, amend certain laws, so that we also come up with the changing world.  

 Sir, as per India Ratings and Research, the Indian pharmaceutical 

market has grown by almost 18 per cent in the last financial year, which is 

phenomenal during the COVID times which no body thought of. No one can 

imagine that the Prime Minister of our country is visiting the vaccine 

manufacturing centres, talking to each and every worker there, learning about 

their difficulties, seeking to solve the problems which they were having, 
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the NIPERs are very, very positive. The Make in India programme is going to 

get a further boost. Development of state-of-the-art infrastructure required for 

pharmacy research and development is important. The wide range of courses, 

industry-academia collaborations and skill development required for industry 

and other academic institutes will also see a boom … (Interruptions) 

HON. CHAIRPERSON: Please conclude your speech.  

DR. RAJDEEP ROY : I will just take one more minute. I am about to finish my 

speech.  

 The research and development output is anticipated to increase and 

promote sprouting of more innovations and start-ups.  

 At the end, I would like to tell one little fact that India today is home to 

12,000 pharmaceutical industries. Can we believe the workforce that is there 

behind this? If you can supply them knowledge, if you can supply them with the 

requisite infrastructure, they can do wonders. I would end my speech by urging 

everybody in this House to give their opinion in favour of the Bill.  
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Sir, thank you for 

giving me an opportunity to speak on The National Institute of Pharmaceutical  

Education and Research (Amendment) Bill, 2021. Today being 6th of 

December, I would like to join my hon. Member from Silchar and pay tribute to 

Dr. Bhimrao Ambedkar who has gifted this country with vibrant living 

Constitution.  

I would like to start my speech by quoting Thiruvalluvar. He is a poet 

from Tamil Nadu. 2000 years ago, he had written so many things which are 

applicable even today. He mentioned, 

“Uttravan theerpan marundhuzahi chelvanendru 

Appalnar kootre marundhu” 

 

 I will translate that to you. It says that for successful treatment of any 

disease, you need cooperation of the patient, the doctor, the medicine, and the 

pharmacist, a person who gives the medicine. These are all very essential for 

successful treatment of any patient.  So, he has understood the importance of 

a pharmacist even 2,000 years ago. 

 This Bill was initially introduced in 1998 when the Mohali Centre was 

started, and it is a great thing that 20 years back they were able to start this 

institution and it has its own building. The reason why I say that it has its own 

building is because between 2007 and 2008 there were six other Centres that 

were started in Ahmedabad, Hajipur, Hyderabad, Kolkata, Guwahati and Rae 
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Bareli. Even 15 years later, these institutions do not have their own buildings. It 

is a very sad state of affairs, especially when you are calling these Centres as 

institutes of national importance. This Government has forsaken these 

institutes where proper budget allocation has not been made. So, I would like 

to urge the Government to look into this matter and ensure that the buildings 

are made available to all these institutions at the earliest. 

 This Bill is bringing about a situation where there was a mention about 

the change in the Board of Governors. The number of Members has been 

reduced from 23 to 12. The hon. Member, who spoke before me, had 

mentioned that too many cooks spoil the broth. I would say that not only do 

they spoil the broth, but they make a mess of the whole kitchen. So, I feel that 

this point should also be taken, and I am sure that the reduction of the number 

of Members in the Board of Governors is going to be helpful.  

 As regards the establishment of a Council, there is a talk about putting in 

so many people over there, which is all understood as most of them are ex-

officio. We are talking about three MPs and it has been mentioned that the 

three MPs should have some kind of medical background. It is fortunate that in 

this Term we have more than 20 doctors subject to correction, but I do not 

know if this is going to be happening in every Term where there is going to be 

a doctor or Member with adequate medical knowledge. So, leaving something 

arbitrary like that and to say that somebody should have medical experience to 

be in this Board will lead to a lot of confusion in the future. I think that this issue 

has to be addressed and sorted out. 
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Earlier, these NIPERS were not taking B.Pharma courses. For instance, 

in Kolkata, we have Jadavpur University giving B.Pharma degree. Now, NITI 

Aayog advised that you open B.Pharms courses in all the NIPERs because 

there is a great demand for B.Pharma. People who work as medical 

representatives need a B.Pharma degree. Also, those who work in medicine 

companies also need B.Pharma degree. Earlier, it was only M.Pharma and 

PhD which were there at the NIPER. I would like the hon. Minister to present to 

this House a position paper on the work done by the NIPERs so far.  

 Sir, you would be surprised to know that apart from Mohali, none of the 

other six institutes have got permanent campuses. Ahmedabad, Guwahati, 

Hajipur, Hyderabad, Kolkata, and Raebareli have no permanent campuses as 

yet. They are functioning from other places. For instance, in Kolkata, they are 

mentored by CSIR - Indian Institute of Chemical Biology, Kolkata. I would 

suggest to the hon. Minister that in his department, Bengal Chemical is there. it 

is on the list of strategic disinvestment which is strongly opposed. Bengal 

Chemical has a lot of surplus land in their Sulphuric Acid Plant in Panihati in 

my constituency. I would like him to set up a full-fledged NIPER campus in 

Panihati in West Bengal.  

 The other thing is that the hon. Minister promised that he will open more 

NIPERs but nothing has happened. Now, it is only on papers. I will tell you, Sir, 

that these NIPERs have not yet been opened for years together. The last ones 

that were opened earlier were the NIPER in Ahmedabad in 2014 and the 

NIPER in Hajipur in November, 2018. After that, the Government has not 
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opened a single NIPER. The Government has not given the approval. I think 

that it is necessary to start the other NIPERs which have been promised.  

 There is a lot of demand from Tamil Nadu for opening three NIPERs. 

When is the hon. Minister going to open these NIPERs which are already 

promised by the Government?  

The IITs which were set up earlier have done a great job. But NIPERs 

have not achieved that prominence. The Committee noted that there are 

proposals to create five more NIPERs at Madurai, Jhalawar, Nagpur, New 

Raipur and Bengaluru. What happened to the NIPER at Madurai or at 

Bengaluru? Why have they not been set up so far? The Minister has to answer 

this. He has become a very important Minister now. The whole Health Ministry 

is under him. He is also Chairman of the Council of NIPER. Where would he 

find time? He would say that in his absence, the Minister of State would 

preside over the Council meetings.  

The main thing is, these are high-end research institutes. We must 

encourage our scientists, pharmaceutical scientists, pharmacologists, so that 

they do first-grade work. The Committee had earlier recommended to consider 

similar courses in natural products and traditional medicines also in NIPER. So 

far, these NIPERs are doing research on allopathic medicines. But what about 

research on natural products and ayurvedic medicines? The Ministry of 

AYUSH may present a separate Bill to promote and develop research on 

indigenous medical systems in NIPERs. The Committee recommended that 
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 The last point is with regard to funding of NIPERs.  We are producing 

just certificates but not research scholars.  We are not able to get drug patents 

in good numbers.  We should realise that pharmacists are the backbone of 

medical care in India.  We all know that we reap the fruits of the seeds we sow.  

We need to allot funds in multiples of what we are doing now.  We allot 

thousands of crores of rupees for crisis mitigation but we fail to invest a few 

hundreds for research.  We all know that prevention is better than cure.  So, let 

us fund more to pharmaceutical research.  Let us prevent the crisis rather than 

tackle it.   

 Sir, our position in medical instruments manufacturing is very dismal.  

We pay huge price for small instruments imported from small countries like 

Japan and Germany.  This is reflected in the medical bills of our hospitals.  We 

have become experts in Space Technology, but we are not able to 

manufacture small medical instruments.  To circumvent this aberration, the 

Government should provide research facilities at all NIPERs. 

 People are spending huge amounts on diagnostics.  Let us allow 

NIPERs and such other institutions to innovate and bring economical 

diagnostic techniques to our people. 

 One important point regarding drug trials is, India is facing a silent agony 

with regard to drug trials.  Many poor Indians are suffering silently in drug trials.  

Many people are dying.  It is painful to say that most of these sufferers belong 

to BC, SC, ST and minority communities.  We do not have registry for such 

trials.  We are not taking action on the defaulters.  It is a dubious distinction 
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 Sir, this Bill provides for establishment of a Council to coordinate the 

activities amongst the institutes to ensure development of pharmaceutical 

education and research and maintenance of standards. The functions of the 

Council include advising on matters related to course duration and admission 

standards in the institutes, formulating policies for recruitment, conditions of 

service and fees, examining and approving the development plans of the 

institutes and examining annual Budget Estimates of the institutes for 

recommendations to the Central Government for allocation of funds. The Bill 

gives clarity for on details of terms of office and the composition.  

 India, hailed as the pharmacy of the world, the booming pharmaceutical 

industry of India is the leading source of path-breaking innovations, especially 

when it comes to life-saving medicines at affordable prices to countries that 

need them the most. Given the huge population of the country, the combined 

annual intake capacity of the NIPER should be enhanced. Also, new institutes 

should be established throughout the country which will provide geographic 

spread and opportunities for these institutions to serve as beacons of 

pharmaceutical knowledge in every corner of the country to ensure that the 

industry, business, and commerce can thrive alongwith interaction with best of 

academic knowledge and expertise.  

 Sir, out of all the NIPERs, only one has its full-fledged campus. The 

others do not have their own campus till date. Since it is very much necessary 

for these NIPERs to function in their own campus with good infrastructure and 

facilities to achieve the full potential and become institutes of national 
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 It should promote this industry to create awareness regarding the scope 

and job opportunities among the people to add more qualified individuals to aid 

in its growth. 

 With these words, I would like to conclude.  Thank you, Sir.  
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بابا صاحب کی ہی دین ہے۔ انہوں نے ایسا ائٓین بنایا کہ ملک کے دبے کُچلے 

ونچِت سماج کے لوگ اکٓر اس ایوان میں اپنی بات رکھ سکیں۔ اجٓ یہاں پر 

 The National Institute of Pharmaceutical Education and Researchبہت اہم بلِ  

(Amendment) Bill, 2021   پر بحث ہو رہی ہے۔ بِل میں جو ترمیم لائی گئیں

ہیں، اسٹینڈنگ کمیٹی نے بھی اس کو اسکروٹنائزکیا ہے۔ اور الٓ میں اس بِل 

 کی تائید میں بولنے کے لئے کھڑا ہوا ہوں۔ 

صاحب، میں اپٓ کے ذریعہ سے محترم منتری جی کو مشوره  چیرمین  

چاہتا ہوں کہ جتنے انسٹی ٹیوٹس بنے ہیں، سب سے پہلے موہالی میں  دینا

یہ بنا ہے، اس کے بعد چھ ادارے ملک کے مختلف حصوں میں بنے ہیں۔ یہ 

احمدابٓاد، گوہاٹی، حیدرابٓاد، حاجی پور اور رائے بریلی میں بنے ہیں۔ ان 

 میں سے صرف موہالی  میں ایک ایسا انسٹی ٹیوٹ ہے جس کے پاس اپنی

کے بعد ہمارے ملک میں میڈیکل انفراسٹرکچر   19بلڈنگ ہے۔ اجٓ کووِڈ ۔ 

اور میڈیکل سائنس میں ریسرچ کے اوپر کم سے کم چرچا ہو رہی ہے اور 

 )p. 393A(ملک میں جاگرُکتا بھی ائٓی ہے۔

چیرمین صاحب، میں اپٓ کے ذریعہ سے ماننئے منتری جی سے کہنا    

نے میں جتنے ٹرائلس ہوتے ہیں، ان کی چاہتا ہوں کہ دوائیاں ٹیسٹ کر

 .اکاوُنٹیبلیٹی  تھوڑی سخت ہونی چاہئیے

چیرمین صاحب، یہ دیکھنے میں ایٓا ہے کہ جو ملٹی نیشنل غیر ملکی   

کمپنیز ہیں، وه بھارت کی کمپنیز کے ساتھ ٹائی۔اپ کرکے ہندوستان کے 

پچھڑے اور  لوگوں پر ٹرائلس کرتے ہیں۔ جو لوگ دلِت ہیں، ادٓی واسی ہیں،

ونچِت سماج کے ہیں، ان کے اوپر ایسے ٹرائلس زیاده ہوتے ہیں۔ اس کی 

۔ مجھے معلوم ہے کہ )مداخلت(اکاوُنٹیبلیٹی سرکار کو طے کرنی چاہئیے 



06.12.2021                                                                                                                                       993 

 
پیچھے سے نشِی کانت جی بولتے ہیں کیونکہ ان کو بھارت کے ائٓین پر 

ه طاقت دی ہے بھروسہ نہیں ہے۔ ڈاکٹر بابا صاحب امبیڈ کر جی نے ہمیں و

کہ ہم ونچِت معاشره کی بات کو اس ایوان میں رکھ سکیں۔ رولنگ پارٹی 

کے ممبر کو یہ بھی درد ہو رہا ہے کہ ہم یہاں ونچِت معاشره کی بات کر 

رہے ہیں۔ اگر دلِت، ادٓی واسی، پچھڑے طبقہ کے لوگوں پر کوئی ریسرچ 

چاہئیے، اس کے ہوتی ہے، ٹرائل ہوتا ہے، اس کے لئے سخت قانون بننا 

 )مداخلت(لئے بھی انہیں درد ہو رہا ہے۔  

میں اپٓ کے ذریعہ سے سرکار سے یہی کہنا چاہتا ہوں کہ ریسرچ کے   

لئے سرکار کو اور زیاده فنڈس دینے کی ضرورت ہے۔ ریسرچ کرنے والے 

انسٹی ٹیوٹس کو جو فنڈ جا رہا ہے، وه بہت کم ہے۔ پرائیویٹ سیکٹر نے 

بہت کم کیا ہے۔ جامعہ ہمدرد ڈیمڈ یونیورسٹی ہے۔ وہاں  بھی اس فیلڈ میں

کی فارما کی ڈِگری کی بہت ویلیو ہے اور غیر ممالک سے بھی لوگ وہاں 

اتٓے ہیں۔ ہمارے یہاں دوائیوں کی بہت اچھی کمپنیاں ہیں، جنہوں نے بہت 

اچھا کام کیا ہے۔ سپلا کمپنی نے اور اسی طرح کی دو۔تین اور کمپنیوں نے 

 وں کی فیلڈ میں بہت اچھا کام کیا ہے۔دوائی

جناب چیرمین صاحب، میرا حلقہ مغربی اتر پردیش میں اتٓا ہے۔ میں   

منتری جی سے جاننا چاہتا ہوں کہ ایک ایسا انسٹی ٹیوٹ میرے پارلیمانی 

حلقہ امروہہ کو بھی دیں گے، جو کہ دہلی این۔سی۔ارٓ۔ کے نذدیک ہے تو 

۔ شاید ہو سکتا ہے کہ اتر پردیش کی سرکار میں اپٓ کا شکر گزار رہوں گا

نے پرپوزل نہیں بھیجا ہوگا، یا نہیں بھیجے گی، لیکن میری اپٓ سے یہی 

مانگ ہے ۔ اتر پردیش بہت بڑی ریاست ہے۔ وہاں اپٓ نے رائے بریلی میں 
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ایک انسٹی ٹیوٹ پچھلی سرکار نے دیا تھا ، وه بھی کیوں دیا ہوگا اور اس 

 )p. 393B(ے، اسکی اجٓ کیا حالت ہ

بارے میں سب جانتے ہیں۔ میں چاہتا ہوں کہ اتر پردیش میں کم سے کم  

ایک انسٹی ٹیوٹ میرے پارلیمانی حلقہ میں دیا جانا چاہئیے اور ان انسٹی 

ٹیوٹس میں جو ریسرچ ہو رہی ہے، چاہے پیٹینٹ دوائیوں پر ہی کیوں نہ 

سرچ ہوتی ہے اور بہت کام ہو، ہم لوگ بہت جاگرُک نہیں ہیں۔ ہمارے یہاں ری

ہوتا ہے، لیکن سرکار کو اسے پیٹینٹ کرانے میں سائنس دانوں کی مدد 

کرنی چاہئیے، اس میں کہیں نہ کہیں ہم کمی دیکھتے ہیں۔ میں انہیں الفاظ 

 کے ساتھ اس بِل کی تائید کرتا ہوں۔    شکریہ
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 SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Mr. Chairman, Sir, I 

thank you for giving me this opportunity to speak on the National Institute of 

Pharmaceutical Education and Research (Amendment) Bill, 2021. On a lighter 

note, I think the hon. Health Minister seems to be the flavour of this Session, 

because normally, in every Session the Finance Minister is the flavour. She 

brings Bills after Bills. This is the first Session in which, I think, for the third time 

in a row we are discussing something on the Health Ministry. We discussed 

the ART Bill, then we discussed COVID, and now we are discussing the 

NIPER. So, I think it is complimentary that the Government seems to be a little 

serious finally about the health issues and the hon. Health Minister seems to 

be the flavour of the Government right now. This is what I would like to say on 

a lighter note. 

 Sir, first I would like to highlight a point which Dr. Rajdeep Roy brought 

out. I do not think he is present in the House now. I appreciate him for bringing 

out the fact that pharmaceutical companies did exceptionally well last year. 

The reason for them to do well is not because of some policy decision taken by 

the Government, but it is because we are going through a pandemic. So, I 

would like to put in on record that we do not want the pharmaceutical 

companies to grow well and have a pandemic. Let them grow without a 

pandemic. I think that would be a much better situation for all of us. 

 Now, I would like to ask a few pointed questions to the hon. Minister. 

Really, why do we have these NIPERS in this country? Is our goal very clear? 

All the earlier speakers have talked about it. My colleague Krishna, who is 
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 Sir, all the private pharmaceutical companies are doing exceptionally 

good work. Some are based in Maharashtra and some are based in Gujarat 

where the hon. Minister comes from. Last week we discussed about the 

Haffkine Institute where the Maharashtra Government is also working very 

closely for the vaccine and the Government of India has been very kind by 

giving us some money for research. But what we need to do really is that we 

should make serious investments in our laboratories. I think that is what is 

required. 

 I would like to ask two questions to the hon. Minister about Hindustan 

Antibiotics Limited in Pune and also Bengal Chemicals and Pharmaceuticals 

Limited. I would not repeat that Bengal Chemicals and Pharmaceutical Limited 

is a profit-making company. But why are we looking at selling it?  It is my first 

question because nobody sells family silver during the good time. So, what is 

the logic of the strategic disinvestment?  

 About Hindustan Antibiotics Limited, it has been one of the best 

companies. When penicillin was not made in India, this was the first company 

to make it.  I  think, that is something Mahatma Gandhi asked for, when his 

wife unfortunately died  because she did not get good medication.  The 

Hindustan Antibiotics Limited is the company, which has been bleeding for 

years.  We  have been reaching out to the Government of India.  So, what 

intervention would your Government make?  Would the  hon. Health Minister 

talk to the Chemical and Fertiliser Mantralaya to see what we can do?  It is 

because when they decided to sell it, they were looking to sell the land.  Not 
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only that, in 2015 when you looked at disinvestment of Hindustan Antibiotics 

Limited, in the newspapers there was an item that all the good machinery 

which was lying there had suddenly gone missing.  So, where did it go? What 

is the accountability?  I know, you were not the Minister at that time, and it 

does not really directly come under your Department, but it is clearly under 

your Government, Mr. Minister. So, I think, this is something that you must 

really look into. 

 Another point, which I would raise is about the commitment made by the  

Government.   It   comes under the same Department.  There was  the 

commitment made by the Government for setting up four regional institutes of 

virology. The Pune based National Institute of Virology has been a flagship 

during these most challenging times of the pandemic, and they need support. 

Nine new level and three biosafety labs were committed.  So, what is the 

position of all these labs?   The question is about four regional institutes of 

virology and these three biosafety labs. So, will this all get integrated in the 

research?  We are in t he midst of the pandemic.  Everybody is constantly 

talking about all the good businesses. I am not against any big businesses.  I 

am glad for them.   

Danish Bhai talked about Cipla Limited.  Cipla Limited has a very big 

presence in the State where I come from.  Even Sun Pharma Limited has a 

substantial presence there. They do wonderful research.  During this 

pandemic, all these pharmaceutical companies have delivered superior results.  

But I think, the research which the Government needs to do, is being 
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*SHRI S. VENKATESAN (MADURAI):Hon. Chairman Sir, Vanakkam. I wish to 

take part in the discussion on National Institute of Pharmaceutical Education 

and Research Amendment Bill, 2021. I wish to register my agony at this 

moment. Today is the death anniversary of the visionary leader Dr. Bhim Rao 

Ambedkar. The Parliamentary Standing Committee recommended that there 

should be representation of SC and ST members in the Council of NIPER. It is 

a matter of great shock that ignoring the recommendation of the Parliamentary 

Standing Committee, this Bill does not have any provision to provide 

representation to the SC and ST persons in the Council.  If that is so, what is 

the importance of the Standing Committee of Parliament and why are the 

meetings of the Committee convened, if there is no significance for the 

recommendation made by such a Standing Committee? Reservation is being 

denied in all the higher research institutions by this Government in the name of 

merit and knowledge. The same is followed in this Bill. Similarly, this Bill does 

not have any provision as regards the scholarships for minority students, 

research scholars belonging to lower strata of the society, and others. These 

aspects prove that this Bill, in a way, fails to ensure social justice in the higher 

research institutions of the country. The Union Government is time and again 

talking about the pride of the past. They will say that plastic surgery existed 

during the period of puranas. There is a difference between past pride and 

                                    
* English translation of the speech originally delivered in Tamil. 
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traditional glory. There is great amount of difference between talking about 

tradition and taking pride over the past. You are talking about the past glory in 

a relaxed sitting posture. This pride will diminish. But the tradition will never 

ever diminish. Traditional glory will try to give knowledge to the newer 

generations always. This Bill does not talk about Indian Medicine or Tamil 

Medicine or the Siddha Medicinal System which has a long tradition. If I want 

to stress about Tamil Medicine or the Siddha System of Medicine, they proved 

scientifically the medicinal values of more than 8000 herbs about 2000 years 

ago. If I grow my body, I am helping for my life to sustain. This is the scientific 

theory that is based on the aspects of human body. Even the plants, minerals, 

and other materials were used as medicine in the traditional Tamil System of 

Medicine or the Siddha System of Medicine. But this NIPER Bill does not talk 

about Indian System of Medicine or the Tamil System of Medicine. India is 

termed as the Diabetics Capital of the world. But what is the medicinal cure for 

this diabetes in the advanced medicinal systems? What have we found from 

our traditional systems? This is a big question mark. Hon Prime Minister talks 

about Make in India more frequently. Think in India is more important. Our 

tradition of thought process is important. Only 10 patents were registered by 

NIPER in the last 40 years whereas several thousands of researches are 

taking place in the Indian Systems of Medicine. Eight numbers of NIPER have 

been approved by the 8th Finance Commission in the year 2011. The Union 

Cabinet had also approved the setting of up of a NIPER at Madurai among the 

eight institutions of NIPER approved by the Eighth Finance Commission. Out 
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of these 8 institutions, 7 institutes of NIPER have been started immediately as 

proposed. Eight NIPER that was approved by the then Cabinet and the 8th 

Finance Commission did not get any financial support. The NIPER that was 

proposed to be set up in Madurai is kept in abeyance for the last 12 years. As 

much as 100 acres of land was allotted to the setting up of NIPER at 

Thirumavoor in Madurai by the Tamil Nadu Government eight years ago. I can 

say that no State in India has provided as much as 100 acres of land for 

setting up of any NIPER. Till now, this NIPER has not been started in Madurai. 

We have seen only a brick that was kept as a symbolic representation of 

setting up of AIIMS in Madurai. No work has been started after the laying of a 

single brick. Since then, we have been struggling hard to take forward the 

progress in setting up of AIIMS in Madurai. Similarly this should not be the 

case with NIPER, Madurai. The Parliamentary Standing Committee has 

recommended that all the pharmaceutical institutions including a NIPER in 

Madurai, as announced earlier, should be set up soon.  Mere announcements 

would not help in any way. Necessary funds should be allocated.  

HON. CHAIRPERSON: Please conclude. 

*SHRI S. VENKATESAN (MADURAI): Setting up of a NIPER in Madurai is 

very much essential for the development of pharmaceutical education in Tamil 

Nadu and for the development of Siddha System of Medicine and Indian 

Systems of Medicine. There is not even a single national level institute in 

                                    
*English translation of the speech originally delivered in Tamil.  
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Madurai. I therefore urge that NIPER, as announced, should be set up soon in 

Madurai. Thank you. 
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you are upgrading these kinds of institutions to that of national standard. There 

is a very reasonable case of Kerala.  

We all proudly say that India is known as pharmacy of the world. It is 

correct and up to an extent, we are moving ahead. In order to make this claim 

a reality, we have to go much ahead and a lot of work should be done. Of 

course, this piece of legislation perhaps may be a considerable step in that 

direction.  

Now, we all know that the most important thing in the field of 

pharmaceutical education is research. World-wide a lot of things are going on, 

and research after research is being undertaken. Research is the most 

important thing in the field of pharmaceuticals. We all know that prevention of a 

disease is the most important thing. Similarly, forecasting the variant of virus 

causing pandemic is also important. One after the other, new variants of 

COVID-19 are coming, the latest one being the omicron. Being prepared to 

face a pandemic is an essential thing for a country. In this regard also, we 

have to increase the quantum of research. It is the duty of the Government. I 

hope that the Government will take further steps in this regard also.  

Sir, we all know that this is an era of internationalisation of education. 

So, what I am saying is that almost all the institutions in the country should be 

that of international standard and we cannot have a compromise on that 

account as well.  
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Sir, I would like to say one more thing. The concept is totally changed 

now. Earlier it was product-oriented and now it is patient-oriented. That kind of 

change has taken place. In order to shape the things in such a way, we have 

to think loudly in that regard also.  

 Sir, I would like to say one more thing. There was a question about what 

is the future of educated section in the society. As far as pharma sector is 

concerned, the future is very bright. There are a lot of employment 

opportunities throughout the world. We have to realise that. Career choices 

and opportunities are very excellent and promising. In that way also, there is a 

very good hope and very good efforts can be made in this direction also. It is 

an emerging area. Internationally also, pharma education and research is very 

inevitable. Anyhow, I feel that Government is addressing all these problems. 

Let us dedicate ourselves to make this sector perfect and let us make a way 

forward. 

 With these few words, Sir, I conclude. Thank you very much. 

 

 

 

 













06.12.2021                                                                                                                                       1022 

 
mandatory to prescribe generic medicines and then only we can contain the 

prices of pharmaceutical products in our country. 

 The hon. Member, Mr. Roy, from the BJP was appreciating the 

pharmaceutical industry for the service rendered by them during the COVID-

19. The first and foremost beneficiary, after occurrence of COVID-19, is the 

pharmaceutical industry, which is the biggest lobby in the world. The American 

politics is being controlled by the pharmaceutical lobby and army lobby. Even 

in India, after seven-and-a-half decades of our Independence, multinational 

corporations are controlling the pharmaceutical industry. So, my suggestion is 

that generic medicines have to be popularised internationally. 

 Lastly, let these seven institutes of national importance give focus to 

provide innovative medicines at an affordable and cheap rate so that the 

common masses will be benefitted by it. With these words, I support this Bill 

and I conclude. Thank you very much, Sir. 
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ADV. DEAN KURIAKOSE (IDUKKI): Sir, first of all, we are discussing this 

particular Bill on the memorable day of Dr. Babasaheb Ambedkar.  

While introducing this Bill in March, the Government excluded the 

representatives of SC and ST category from the Board of Governors. Then, the 

Government reintroduced it last week on 1st December as an amendment. It is 

not a good behaviour towards that particular community. The Government 

should by default ensure representation of that community in all future 

legislations, and this should not be repeated. 

 Secondly, I would like to talk about the geographical disparity. In the 

State of Kerala, as per the seats availability, only 340 seats are there in 

Government colleges as compared to 3,320 seats in private colleges. It means 

that only 10 per cent of seats are available in the Government colleges. It 

clearly indicates the need for an institute in Kerala also. I would like to request 

to the hon. Minister to take an initiative to start an institute in Kerala. A clause 

must be added to the Bill to avoid geographical disparity. Interstate equity 

should also be added to the mandate of the Bill.  

My third point is about standardisation of these institutes. Today, we are 

declaring all institutes as institutes of national importance. There are huge 

disparities among NIPERs in terms of infrastructure, courses, campus area, 

academic and research outputs. Passing this Bill without a clear mandate for 

standardisation could derail the objectives of this legislation. Hence, such 

parameters may be clearly and unambiguously established to ensure that 

every institute meets standards of an institute of national importance.  
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My fourth point is about transfer of members. It should be noted that the 

Bill does not provide for the transfer of directors and faculty members in the 

institutes. I think that the transfers in these institutes may encourage mutual 

sharing and learning in NIPERs. Hence, the Bill should empower the 

Department of Pharmaceuticals to enable inter-institute transfer of members. 

This should be added to the Bill. This is a recommendation of the Standing 

Committee also. 

My last point is about the additional courses. There are four institutes 

which offer specialised courses in natural products and traditional medicines. It 

should be made part of this Bill that the Department of Pharmaceuticals can 

direct that the similar courses be offered at all the NIPERs.  

HON. CHAIRPERSON: The hon. Minister is going to give the reply at 5:45 pm. 

So, the hon. Members who are going to speak further are requested to be to 

the point and crisp in their speech.  
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, I rise to speak on the 

National Institute of Pharmaceutical Education and Research (Amendment) 

Bill, 2021. Sir, today is 6th December. So, I would like to pay my tribute to Dr. 

B.R. Ambedkar, the Architect of the Indian Constitution.  

 Sir, I would like to bring to the forefront the fact that the Government of 

West Bengal had allotted ten acres of land at Kalyani, Nadia District, for 

NIPER Kolkata during January, 2018. NIPER, Kolkata is currently running on 

the leased land of Bengal Chemicals and Pharmaceuticals Limited, a PSU 

under the aegis of the Department. According to the Government, BCPL is 

under strategic disinvestment and it has been decided to transfer about 20 

acres of BCPL land for setting up regular campus of the institution in its 

present site itself. 

 But the construction activities have not started due to deferment of 

decision by the Expenditure Finance Committee in March 2018 regarding 

construction of the campus.  So, I sincerely request the hon. Minister to kindly 

address the issue and inform us about the current status of the project. 

 I would like to also mention here that BCPL was established in 1901 by 

the famous scientist Acharya Prafulla Chandra Roy.  It is the first Government-

owned pharmaceutical enterprise. It has been manufacturing the 

Hydroxychloroquine drug which is used for treatment of COVID-19.  So, I 

would like to request the hon. Minister to kindly look into the matter regarding 

revival strategy of BCPL instead of its disinvestment.   
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 The Bill that was introduced in March had a provision for removal of 

eminent SC/ST members of the field.  But the Standing Committee advised 

against the same.  So, my request to the hon. Minister is to kindly consider this 

matter and include at least one SC or ST member in this Committee. 

 I would also like to draw your attention to the fact that Masters and PhD 

students of these institutions are provided with a fellowship, but the students 

pursuing integrated Masters and PhD programme are deprived of the same.  I 

would like to know the reason behind the same, and I would request the hon. 

Minister to consider the matter in favour of those students. 

 My last submission is this.  In the educational programme, the 

candidates belonging to SC and ST categories are exempted from paying the 

tuition fees, which is a welcome step.  But I would like to request the 

Government to extend the same to the students belonging to economically 

weaker sections of the society.  This will promote equity in the system. 

 I would like to conclude by reminding the Government that in the year 

2012, five institutions, namely, Madurai, Jhalawar, New Raipur, Nagpur and 

Bengaluru were put forth to be established, but as far as I know, they are still on 

paper.  I would like to know the reason behind this. 

 Thus, in order to ensure all-round development of this sector, way more 

than what the Bill proposes is required to be done. 

 Thank you, Sir, for giving me this opportunity. 
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collaboration will be better in Maharashtra, to establish one NIPER in 

Maharashtra. 

 My last point is regarding API, that is Active Pharmaceutical Ingredients, 

the bulk drugs.  We are largely dependent on China for bulk drugs, and 67 per 

cent of the bulk drugs come from China.  I think, we should focus more on 

manufacturing these APIs in India.  We largely depend on single source of 

import for API from China.  So, to prevent any serious further consequences, 

the API should be largely manufactured in India. 

 With these words, I support the Bill and hope the suggestions given by 

me will be accepted. 

 Thank you. 
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